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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH : AT HYDERABAD 

GA 269/90. 	 Dt. of Order :4-8-93., 

1 • B.Venkateshwarlu 

U.Sadanandam 

\J.Chandramouly 

R.Navjn 

T.Kumara Swemy 

Md.Farooq Au 

Applicants 
Vs. 

1. The Station Director, 
All India Radio, Warangal, 
Warangal District. 

.... Re spa nd ant 

Counsel for the Applicants 
	

Shri O.P.Kali 

Counsel for the Respondent3 	Shri N.R.Oevraj,Sr.CGSC 

COnAN: 

THE HON'BLE SHRI A.B.GORTHI 	: 	MEMBER (A) 

THE HIJN'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (.J) 

(Order of the Divn. Bench passed by Hon'ble 
Shri A.B.GORTHI, Member ,A) ). 

All the six applicants here...in claim that they 

were appointed with etfect from 6-6-88 as Casual Labourers/ 

attenders iqthe Office of the Station Director, All India 

Radio, Warangal. They further state that they have been 

continuously discharging their duties to the utmost satis—

Faction of their superiors. Accordingly they pray that 
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they should be regularly absorbed in the posts of  Helpersl 

attenders in the existing regular vacancies•  

..•• . 
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To 
The Station Director, 
All India Radio, 	- 
Wararigal, 
Warangal fist. 

One copy to Mr.D•P.tali, Advocate, 2-2-1169/15/B 
Tilaknagar,Hyderabacj. 

One copy to Mr.N.R.Dévraj, Sr.03sC.CAT.Hyd. 
erie copy to Librár', CAT.Hyd. 
One spare copy.  
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Although this application was admitted and 
-- 	 I 	 - 

notices were issued to the Respondehtftvide order 

d€.29-3-90 hePesondent,, roi, reasons best known to -

t.a hose$ not toJ Lila counter contesting claims of 

the applicants. No documentary evidence
LN  
annexed to the 

hP 
applications to satisfy us that the applicants were 

actually engaged by the Station Director, All India Radio, 

biarangal or they are in continuous service with the 
A' 

Station Director of All India Radio ever since. However 

we deem it fit and proper to dispose of this application 

with the following directions to the Station Director, 

All India Radio, Warangal 

(a)O.A.269/90 (a copy of which 

is forwarded to the respondents) 

shall be treated by the Respon—

dentp.as  a representation from 

and on behalf of all the six 

applicants; 

(b)the Respondent$ shall consi—

der the request made by the 

applicants keeping in view the 

fact of their working with the 

Respondents ever since 6-6-88; 

(c)The Respondents shall pass°.' 

final orderwhich will be a 

reasog4ti Prder)  within three 

months from the date of wmmu—

nication of this judgment. 

The application is disposed of in the above 

terms. No order as to costs. 

T .GHANDRA5EKRARRED 
avii 
	rY) 

0ated:4th August, 1993. 
- 	Ujotated in open court.  
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TYPED BY 	 COTflRED BY 

CHEC}D BY 	 APPROVED BY 

IN THE CENTRALS AaaNISTRATIVE TRIBUNAL 

HYDRABAD BENCH AT HYDERABAD 

THE HONT I3LE Mr:.J1.TICE V.NBELADRI RAO 
- 	 VICE CHAIRMAN 

ID 

THE HOi'T'BLE MP.A.B.GORTHY ; NEER(A) 

AND 

THE HON'BLENR.TCHAND1RASERRkR REDDY 
MErBER(JUDL) 

AN 

THE HON' BLE MRJ.T.2TRUVENGADAM;M(A) 

ted: 	2 -1t93 

C/JUDIENT: D'f 9jc-t 

.4o4fl4t* 
M.4/R,,A/C.A.N1. 

O.A.No., 

T.A.No. 	 (w.p 

Admithed and Interim directions 
issid. 

AllOSed 

Disposednf with directions 
Disrdised 
Disrrised as withdrawn 
Disr4sed for default. 

jedted/Ordered 

No crder as to dosts. 

Central Adm.~,( 

I 

iiiari,t! Trfi~l 

ç7i2 AUG1993 

BENCU. 




